
IN THE CENTRAL ADMINISTRTI\ri TRIBUNAL 
CUTTACK BLNCH :CUI'TACK 

O.A. No. 9 OF 1993 

Date of decision: august 3,1993 

Pramod Kumar Brahma 	•.. 	A:plicat 

—Ve rs us - 

	

Unjcrn o f India & Ors. •. . 	aespondents 

(FOR INSTR(JCT 10N5) 

whether it bereferred to the reporters or 

4hether it be circulated to all the Benches 
of the Oental irninistrati Tribun.1s or not? 

(,RAJN4A i3A3AD) 	 (K. P. AcHRA) 
(AuMT RAT I) 	 flc .HAIRMAN 
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CENTRAL ?DMINISTRTI\/E TRIBUNAL 
CUTTA..K BENCH ;CUTTA( 

ORIGINAL APPLICATION O: 9 OF 199 

Date of decisin: 3.8.1993 

Pramod Kumar Brahma 	••• Applicant 

-Ve rs us - 

Union of Indka and Lthers ... 	Respoijdents 

For the Appli:ant :Mr.J.N.Jethi,?.dvocate 

Fort he Respondents :Mr.Ashok 4isra,Senior standing 
Co,  unsel (Centr 1). 

CORAM ;- 

THE HCL\LURiBLJ iR. K.P.ACHARYA VICE CHAIR1AN 

AD 

THE HNU1BE N .I1.AL)NDRA PRA3 AL), MEER i1u 

JWGMENI 

K.P.ACHARyA,T.C. 	 The petitioner was appointed temporarily on 

a regular selection to the pcst of Extra Departmental 

Branch Postmastr at Harisinghpur Branch Post Office 

in account with Kanakpur Sub Cffice under the 

Jaqatsinghur Head (dffiC.Thi3 appointment was made 

against a regular vacancy which occurred due to death 

of one Sudharkar I1ohanty.Petitioner worked 

9.4.1992 to 22nd Jafluary,1993.tjtjuner had to vacate 

the post,in question, because the Chief Postmaster 

General took a compassionate view over the daughter 

,of SudharRar namely 	Bishnupriya Mohanty and 
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since Kum. Bishnupriya Mohanty joined the post 

in qiestion consequently, the etitioner Shri P.K. 

B - ma vacated the post in uestion•.Though the 

prayerof:the petitioner is otherwise but in 

compliance with the interim order passed in 1 2th 

January,19c3,the petitioner Shri Brhma has filed 

a representation be fore the CtisfPsmast€3r, 

General praying before him to give him an 

appointment in some other ..D.D.s post.Intentjcnall: 

the petitioner does not pr' for the post of 

because several other formalities hac 

to be followed and pethaps the petitioner would 

not be entitled to such a post elsewhere because 

he does not belong t the post village.Since the 

Petitioner has now sought for an appointment in a 

lower grade and had worked for a goodbit of time 

and the ;etitioner had sincerely hoped that his 

temporary appointment would be regularised after 

his per formnce is watched by is authorit,we 

feel that this is a fit case in which the Chief 
enutpke 

Posmaster,should take a sympathetic view and it 

was told to is that oneL.D.A. post is vacant in 

Harisinghpur Post office and Tentulipada4 n all 

fitness of things,the Chief Postmaster General 

may consider in giving a direction for appointmant 

of the petitioner to any one of the posts mentioned 

abovein either of the post offices. 
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This order is passed after hearing IJ.N. 

J'thi learned counsel fr the petitjcner and 

I1r.Ishok Misra learned Senior standing Counsel 
(Co.insel). 

Thus, the application is accordingly disposed 

of.N0 costs. 
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